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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
AT PRINCIPAL BENCI, NEW DELHI

0.A.1172 OF 2024
IN THE MATTER OQF:
ASHISH KUMAR PATHAK ... APPLICANT % ' o
L/\
Vs.
UOI & ORS. ... OPPOSITE PARTY/ RESPONDENTS

COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT

NOS. 3, VARANASI DEVELOPMENT AUTHORUTY

MOST RESPECTFULLY:

L SerlQmm Slo

s, posted currently as

ereby solemnly affirm and declare as under:

That I am well conversant Wlll"l the; facts and circumstances of the
case and thus I am’ competent :and authorized to swear/ file this
Counter Affidavit on behalf of the Respondent No.3, Varanasi
Development Authority, before this Hon’ble Tribunal.

iy L =
'\\'\'\*.‘n-,a.\\\u\-‘,x-\-\x\vwsss

I have read and understood the contents of the OA and 1 state that

the contents of the OA are denied to the extent that they are
/ ‘?\Mconsmtent with the submission made by the answering
f * gspondents under the present reply. It is further stated that unless

‘d.ny averment is specifically admitted or traversed, the same may be

. - treated as denied.

1. That the present OA is not maintainable and is liable to be dismissed

as the applicant has not approached the Hon’ble Tribunal with clean

o
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hands and has stated incorrect and inconsistent facts and thus the
OA so filed is liable (o be dismissed on this ground alone.

2. The current OA filed by the applicant is not maintainable, as the
applicant was aware that permission had been granted for an
application dated 26/10/2023, submitted by Mr. Raghvendra
Chadha. Following the receipt of a complaint from the applicant,
notice was issued to the owner requesting clarification. It was also
ensured, through inspection after receiving the complaint, that all
work at the premises was Stopped. A retention/boundary wall was
constructed to prevent any materials from spilling into the river
Ganga and while keeping the safety of adjacent building to protect
the loss of property/ life/ limb etc. Subsequently, another notice was
issued on 26/10/2024, requiring photographs of the existing building
and clarification on discrepancies related to the specified house
number. After a due hearing, it was determined that incorrect
credentials/information had been provided by the owner when
applying for. permission. Consequently, the permission granted on
01/01/2024 was revoked by Order dated 06/11/2024, issued by the

responding authority.

PRELIMINARY SUBMISSIONS:-

1. That the property referred in the present application under reply is
House No.A-11/ 4A - 5A, Naya Mahadev, Adampur Ward,
Varanasi, in the name of one Mr. Raghvendra Chadha S/o Jitendra

- Narayan Chadha. Mr. Raghvendra Chadha applied for repair/

reconstruction of his property and along with his application dated

¥ V0.10.2023; he has also submitted his ownership documents, map
5| € éte. The answering respondent while relying upon the information

e U
" provided by the Mr. Raghvendra Chadha, considered the case and

\(? O “ . Tinding it in the lights of and in consonance to the directions dated

'\: - -
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28.04.2016, passed by the Hon'ble High of Allahabad in WPC
31229 o[ 2015 in the matter titled as ‘Kautilya Society Vs. State of
UP & Ors.’, which allows for permission for repair/ reconstruction
of the existing building/ properties situated within 200 Mits., granted
the permission vide letter No.267/Development-Authority/Zonal-
Officer/Adampur/Repair-Permission/2023-24 ~ dated  01.01.2024.

Since it was informed that the existing structure is an old structure

and is in bad condition and requires immediate and urgent repair and

thus the permission was granted to demolish and reconstruct, as per

the rules, while keeping the safety of adjacent building to protect the

loss of property/ life/ limb etc. apart from chances of scraps going

into the river. A retention wall was also directed to be raised. As a

safeguard measure, the said owner after covering the boundaries of

the premises has started the repair/reconstruction of the building as

to its previous permissible condition/situation.

Copy of the letter No.267/Development-Authority/Zonal-

Officer/Adampur/Repair-Permission/2023-24 dated 01.01.2024 is

annexed herewith as ANNEXURE A.

2. That after the receipt of the representation of the applicant, duly
forwarded, the answering respondent conducted an inspection on
18.07.2024, on the 'propel“cy' and upon finding that foundation work
was going on in the property, any and every work going on was
stopped immediately and it remained like this even till date. The
said status was informed to the applicant and complaint so filed was
stand closed vide report dated 02.08.2024.

a letter/notice  vide No0.308/ Development-

“ A R }f\hereaﬁer
e @ \ Aulhouty/Bu1ld1ngs/2024 25 dated 14.10.2024 and another letter/
g\b‘ not1ce No.312/ Development-Authority/Buildings/2024-25 dated
o é%%x 26.10.2024, were issued, whereby asking Mr. Raghvendra Chadha
/) t({ submit the photographs of existing building and status of the

‘f'
-

z
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property. It was also dirccted to provide clarification in respect of
diflerence in property number as mentioned in the records of
Municipality and as per Sale Decd.

Copy of the ‘lelter/notice vide No.308/ Development-
Authority/Buildings/2024-25 dated 14.10.2024 is annexed herewith
as ANNEXURE B.

Copy of the letter/notice vide No.312/ Development-
Authority/Buildings/2024-25 dated 26.10.2024 is annexed herewith
as ANNEXURE C.

4. Meanwhile, the answering respondent also tried to check as per the
records and the photograph submitted by Mr. Raghvendra Chadha
were not clear in terms of date/ time/ geo tagging etc., submitted at
the time of applicaﬁon for permission, images from the google earth
for the year 2011, 2014, 2016, 2017, 2020, 2022, & 2023 were also
analyzed and it was found that no existing structure was found.

5. That in the meantime, Mr. Raghvendra Chadha submitted his reply
dated 04.11.2024, along with the photographs of the property from
all possible/ different angles/ sides, in response to the notices so
issued by the answering respondent.

6. Since a mere comparison of the photographs so submitted by Mr.
Raghvendra Chadha and that of the google image shows different
status of propertiesl. The answering respondent sought clarification
from Mr. Raghvendra Chadha, who presented his case at length and
made submissions. After considering the submissions advanced by

\\the Mr. Raghvendra Chadha and the documents submitted by him at
the time of the filing the application for repair/ reconstruction with
[ that of the image submitted and comparison of same with the google
earth images, it was found that the Mr. Raghvendra Chadha has

. submitted false information to obtain the permissions for repair/

reconstructions. Therefore, on account of same, the permission so

o




99

granted vide permission dated 01.01.2024 was revoked vide order/
lettertNo.  851/Development-Authority/Zonal-Officer(Adampur)/
2024-25 dated 06.11.2024.

REPLY ON MERITS: .

I~ That the contents of Para 1 of the OA under reply to the extent of
provision of law are matter of record and needs no reply. It is,
however, wrong and denied that unauthorized or illegal
construction/ new construction is going on under the nose of the
answering respondent.

2. That the contents of Para 2 of the OA under reply is wrong and
denied. It is denied that any new building/ construction work is
being illegally raised at Rani Ghat (beside the Rani Kothi) in
Varanasi, adjacent.to Prahlad Ghat, as alleged by the applicant.
Contrary to the allegation, it is submitted that building the applicant
is referring to is in the name of one Mr. Raghvendra Chadha S/o
Jitendra Narayan Chadha and is addressed at House No.A-11/ 4A —
SA, 'Naya Mahadev, Adampur Ward, Varanasi. Mr. Raghvendra
Chadha has applied for and got the permission for repair/
reconstruction of his property by the answering respondent, in the
lights of and in consonance to the directions/ orders dated
28.04.2016, passed by the Hon’ble High of Allahabad in WPC
31229 of 2015 in the matter titled as ‘Kautilya Society Vs. State of

UP & Ors.’, which allows for permission for repair/ reconstruction

of the existing building/ properties situated within 200 Mts.

e. “}\P‘“de @ﬁéd. It is denied that any new construction/ building is being
X 0;:\ 0. \ ;ﬁised or that any activity is being undertaken in contravention of
Scl"r ‘\(‘\ #he orders passed by the Hon’ble Allahabad High Court in PIL
\\\-‘Oj’_,/ 0.31229 of 2005, which is connected to PIL No.4003 of 2005, and

Zz




. 100
is pending before this Hon'ble Tribunal. The fact that the said PIL
N0.31229 of 2005, which is connected to PIL No.4003 of 2005,
stands transferred to lhis Hon’ble Tribunal is concerned, is not
denied.

4. That the contents of Para 4 of the OA under reply are not denied to
the extent that the applicant moved a representation, which has
come to answering respondent after being duly forwarded and a
complaint was registered as numbered. It is also not denied that said
complaint was disposed off by the answering respondent vide their
response dated 02.08.2024. It is also not denied that the construction
work was stopped immediately. As submitted above pursuant to the
receipt of representation duly forwarded, an inspection was
conducted on 18.07.2024, and upon finding the foundation work at
site, work was stopped immediately. It is also relevant to mention
that for the safety of the nearby/ adjacent building, a retention wall
was directed to be constructed, which was already been constructed
and further work has already been stopped. The representation of the
applicant and complaint thereto was disposed off vide order dated
02.08.2024. Thereafter, further notices were issued to ML,
Raghvendra Chadha after scrutinizing the documents submitted by
him at the time of applying for permission for repair/ reconstruction
and since the photograph submitted by Mr. Raghvendra Chadha
were not clear, the same were compared with the google earth
images for various years and upon finding discrepancies in status of

the property as well as number of the property as per municipal

rporation records and sale deed, Mr. Raghvendra Chadha was

‘[ N . . .
gclirification submitted was not satisfactory and even the arguments
A

K : , -
. a;(ivanced were also unsatisfactory, since the existing G.O dated

o
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buildings would be allowed for repair/reconstruction which the
applicant was unable to prove the existence of existing building,
thus the permission granted vide permission letter dated 01.01.2024

were revoked vide order dated 06.11.2024.

5-11. That the contents of Péra 5-11 of the OA under reply are matter of

record and as such needs no reply. It is, however, submitted that the
answering respondent is diligently undertaking the task, that has
been assigned to them and ensuring that no new construction was
happening within 200 meters from the river Ganga at Varanasi. It is
also relevant to mention that vide directions/ orders dated
28.04.2016, passed by the Hon’ble High of Allahabad in WPC
31229 of 2015 in the matter titled as ‘Kautilya Society Vs. State of
UP & Ors.’, repair/ reconstruction activity is permitted in existing
structure/ building and .any permission so granted for it shall be

within the lines of same and in compliance with the guidelines.

12-13. That the contents of Para 12-13 of the OA under reply are

14.

- —om—
—

not denied to the extent that the flood plane zone is yet not
demarcated. It is submitted that the same is under process under the
supervision of thié Flon’ble Tribunal. Tt is, however, denied that
construction activity ox new construction are being raised or that the
local administration or the answering respondent remains as mute
spectator or is in connivance with those raising illegal construction.
It is submitted that no illegal construction is taking place therefore
no question of issuing any specific directions to stop the illegal/
unauthorized construction in the flood plane zone of river Ganga.

l
That the contents of Para 14 of the OA under reply is a matter of

.Yrd and needs no reply.
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REPLY TO GROUNDS

That the contents as stated under grounds of the OA are not
maintainable and is liable to be rejected outrightly. However, for the sake
ol convenience, cach and every ground has been dealt as under:

A-E.That the contents stated in Grounds ‘A-E’ of the OA are wrong and
denied. It is denied that new building/ construction work is being
raised illegally at Rani Ghat, adjacent to Prahlad Ghat at the bank of
river Ganga or that various unauthorized construction are being
raised in connivance with or because of inaction of local
administration. It is further denied that the answering respondent is
being ignorant to all those doing construction as alleged by the
applicant. The applicant must be put to strict proof in terms of such
averments made. So far as the order/ guidelines of the pending writ
petition or PIL is concerned, the same is matter of record and needs
no reply.

F.  That the contents as stated under Ground ‘F’ is not denied to the
extent that the complaint was registered at the instance of the
applicant and was disposed of by recording facts as stated. It is
worthy to mention that the applicant has choose to reiterate the
portion that was suitable to his false narrative, thereby raising
question on the integrity of the officer bearer. The entire sequence
of events as narrated above in “PRELIMINARY SUBMISSION”
and response to Para 2-4 of “REPLY ON MERIT CUM
SUBMISSION” would clearly demonstrate the situation that the

answering respondent is very much diligent to the task assigned to
|

Jem.
JEN\the contents as stated under Ground ‘G’ are wrong and thus
ﬁe@:" It is denied that the answering respondent is not adhering to
5rde1/ Judgment passed by the Hon’ble High Court of Allahabad
IFPIL No.4003 of 2005 and various orders passed by this Hon’ble

R \‘ }/.
. | %
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Tribunal, 1t is further wrong and thus denied that unauthorized
construction is coming up on both sides of river. The allegations as
alleged are wrong and thus vehemently denied. It is relevant to
submit that had any construction activitics were going on either side
of the river, nothing has prevented the applicant from giving details
ol such other properties and this fact itsell clarifies that the applicant
s mdking vague allegations.
Last Para is prayer before this Hon’ble Tribunal and in the lights of
abovementioned submissions, the grievances of the applicant in respect

ol illegal construction already stands redressed.

PRAYER

In the light of the abovementioned facts and circumstances, it is
respectfully prayed that this Hon’ble Court may be please to dispose off
the present OA in terms of the submission made above.

It is prayed accordingly..

2z

DEPONENT
VERIFICATION:-

Verified at Varanasi on this 0.8. day of November, 2024, that the
contents of the above affidavit are true and correct to my knowledge and

no part of it is false and nothing material has been concealed therefrom.
/ 3 )

5@0\«) Z

CopNo-LP[H6os DEPONENT
detore me R‘NO" 17—QC>'{9—67\>

S VERIFIED
\ (? \\D_‘j

.N. Pandey, Adv.
NOTARY (GOVT, OF s

Regd No. 24-5
Varanas!
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Chiefl Justice's Court

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 31229 of 2005
Petitioner :- Kautilya Society Thru' General Secy. & Another
Respondent :- State Of U.P. Thiu' Principal Secy. & Others

Counsel for Petitioner :- Neeraj Tiwari,Neera Tiwari,S.T. Ali,Sandeep
Chaturvedi,Suneet Kumar,Suncet Tewari, Tahir

Husain,U.N.Sharma, Virendra (In Person), Vrinda Dar

Counsel for Respondent :- C.S.C.,A.N.Tewari,Ajay Kumar Singh,Ajit
Kumar Singh,C K. Parekh,Gyan Prakash,Manish Goyal,Prakash

Padia,Q H. Siddiqui,Raunak Parekh,Sanjay Kumar Om,Shambhu
Chopra,Swati Agrawal, Vivek Varma

Hon'ble Dr. Dhananjaya Yeshwant Chandrachud,Chief Justice
on'ble Dilip Gupta,J.

A.  Repair Bye-laws and Model Heritage Bye-laws

In the affidavit which has been filed by the Superintending
Engineer of the Varanasi Development Authority' on 17 February
2016, it has been stated that in pursuance of the orders passed by this
Court, building construction and development bye-laws have been
amended after obtaining the prior approval of the State Government
after which the bye-laws have been adopted by VDA. Bye-law 3.1.10
as amended contains provisions for regulating repairs and
reconstruction of buildings situated within 200 meters of the banks of
the river. At this stage, we may note that bye-law 3.1.10 has provided
a complete mechanism to ensure that no new or fresh construction is
raised in a manner that would either alter the exterior portion of an

existing building or result in an alteration of the footprint, ground

1 VDA



109

2

coverage area, floor area ratio or height of the building.

In this context for convenience of reference, we may extract

clause (I1I) (®) of the amended bye-laws which reads as follows:

“m) @ fiffa we @ a%T Ww A B IR IFHA
@ A, Ao fewE vaew § & e/ [ @ g @
SR @ A B B Telre @@ P 9T @ SgeR @ v
R | 3Ee dfRe femE wad & 'ge-fie, q-emeeT,
BN, G 494 @ Ha1 § 3 G /qTH TE e | qfed
7@ FAffT wam & SerTa @ e B

The amended bye-laws also include various other requirements
including the submission of the plan in respect of the existing
building and relevant documents and contain stipulations to the effect
that there would be no change of the use of the existing structure and
there would be no discharge of sewage into the river. Provisions have
also been made for inspection of the constructions so as to enable the

development authority to verify that there has been a breach of the

bye-laws.

The State Government in exercise of its powers conferred by
Section 57 read with Section 9 (2) of the UP Urban Planning and
Development Act 1973 has also notified on 20 January 2016 the

Model Heritage Bye-laws which have been adopted by the VDA on

22 January 2016,
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Since the amended bye-law 3.1.10 of the Building
Construction and Development Bye-laws has now received the
approval of the State Government and has been adopted by the VDA,
we deem it appropriate and proper to order and direct that all
permissions for repair and development strictly in accordance with
the approved Bye-laws may be processed by the VDA. However, we
clarify that this order shall not be construed as an order permitting the
regularization of any construction which has been carried out in
violation of the provisions of the UP Urban Planning and
Development Act 1973 which, in any case, shall be dealt with in

accordance with the provisions of the law by the VDA.

B. The Project of Inland Waterways Authority of India (IWAI)

The Inland Waterways Authority of India, which is a statutory
body constituted under the Inland Waterways Authority of India Act
19857, is proposing to develop a multi modal water terminal at Ram
Nagar, Varanasi. The land acquisition proceedings were completed in
2010 and approximately 5.6 hectares of land have been acquired.
Among the waterways which have been declared as National
Waterways, in implementation of the provisions of Section 14, is
NW-1 which covers the Ganga — Bhagirathi — Hooghly river system
from Allahabad to Haldia at a distance of 1620 Kms, traversing the

States of Uttar Pradesh, Bihar, Jharkhand and West Bengal.

2 IWAI Act
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Permanent jetties with mechanical handling facilities have
been set up at Patna and Kolkata in addition to which jetties for
berthing facilities have been provided at two other places. The project
envisages as many as twenty floating terminals at various locations
between Haldia and Allahabad. The Vice Chairperson of IWAI, who
has assisted the learned Senior Counsel during the course of the
hearing of these proceedings, has stated before the Court that the
project is being implemented with the technical and financial
assistance of the World Bank involving a total of USD 859 million.
The project at Ram Nagar is on the south bank of the river and
involves the construction of off shore jetties which will not impede

the flow or current of the river,

The Environmental Impact Assessment Notification of the
Ministry of Environmental and Forests dated 14 September 2006
covers in item 7 (e) of its schedule, projects for ports and harbours,
The Court has been apprised of the fact that though the provisions of
the notification of MOEF dated 14 September 2006 are not attracted
to the project, detailed environmental impact assessments and

cumulative impact assessments have been carried out for the project.

The learned Additional Solicitor General of India has placed on
the record a copy of the Draft Environmental Assessment Report in
respect of Phase 1A of Multi Modal River Water Terminal at Ram

Nagar, Varanasi. The submissions which have been made before the

|-
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Court indicate that the draft EIA report deals with the environmental
impact assessment up to the stage of the commissioning of the
project and hence, it would be appropriate if IWAI also undertakes to
carry out an environmental impact assessment of the position after
the commissioning of the project. We deem this suggestion to be fair
and proper and the suggestion of the learned Amicus Curiae has not

been opposed by the IWAL

Accordingly, we allow the application which has been filed by
IWALI and permit the authority to proceed with the project, subject to
the receipt of all the required statutory clearances. This shall,
however, be subject to the condition, which we have proceeded to
accept of a requirement of obtaining an environmental impact
assessment in respect of the project after the date of its

commissioning.

C.  Repair and Construction of Ghats

Applications have been submitted by the State (Irrigation
Department) and (Jal Nigam) for (i) construction and development of
four new Ghats on the banks of the river Ganga at Varanasi; and (ii)

for carrying out the work of repair at the Ghats.

L By orders dated 11 September 2014 and 29 January 2015, this
Court had directed both the Union Government and the State

Government to extend cooperation in the preparation of a
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comprehensive analysis and plan by a team of experts, consisting of
eminent persons drawn from diverse branches, including
conservation architecture, ecology, hydro-geology, civil engineering
and urban planning for the purpose of formulating a perspective plan
for preserving the intrinsic character and heritage importance of
Varanasi. The issues which were flagged in the order of this Court

included the following:

“(i) identification of the historic ghats, assessment of their
heritage value, determining the present condition as well as the

need and extent of restoration;

(ii)  repair of old constructions along side the banks of the
river and the need to monitor the nature of the work that would

be permitted and implemented;
(iii) monitoring any new construction;

(iv) pollution of the river caused due to new constructions

along side the ghats;
(v)  public utilities and services on the ghats;
(vi) sanitation and hygiene along side the ghats;

(vii) addressing the issue of ecological imbalance.”

.

In pursuance of the order of this Court, a notification has been
issued by the Union Government (National Mission for Clean
Ganga), Ministry of Water Resources, River Development & Ganga

Rejuvenation. A committee of experts has been constituted consisting
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of the following members:

il.  Nominee of State Government, Uttar Pradesh
iii. Commissioner, Nagar Nigam, Varanasi
iv.  District Magistrate, Varanasi

V. Shri Jahnwij Sharma, Director- Conservation, ASI

(Representative of Ministry of Culture, Govt. of India)

vi.  Shri R.P. Singh, Supdt. Engineer, CPWD, Varanasi

(Representative of Ministry of Urban Development,
Govt. of India)

vil.  Shri Udit Ratna, Town & Country Planner, Town &
Country Planner Organization

(Representative of Ministry of Urban Development,
Govt. of India)

viii. Regional Director, Central Ground Water Board,
Lucknow

(Representative of MoWR, RD & GR, Gol as Hydro-
geology expert)

ix.  Nominee, Department of Environment, Govt. of UP (as
Ecology expert)

x.  Additional Mission Director, National Mission for Clean
Ganga, MoWR, RD & GR, Delhi

......... Member Convener”

The terms of reference of the committee are as follows:

[{$]

i.  To preserve and restore the intrinsic character and
heritage importance of Varanasi Ganga Ghats with
comprehensive analysis and Plan.

oD



115

B8

ii.  Identification of the historic Ghats, assessment of their
heritage value, determining the present condition as well as the
need and extent of restoration of existing Ghats and proposal
of new Ghats,

iii.  Consider and recommend repair of old constructions
alongside the banks of River Ganga and the need to monitor
the nature of work that may be permitted.

Iv.  Assess the extent of pollution and recommend mitigative
measures arising due to mew construction, waste disposal,
throwing of pious materials, and river-surface cleanliness along
the Ghats.

V.. Mechanism for monitoring of new construction, if any
that may be permitted.

vi.  Public utilities and services, sanitation and hygienic
condition alongside of the Ghats.

vii.  Addressing the issue of ecological imbalance.”

In the application which has been filed by the State (Jal

Nigam) for repair of the Ghats, it has been stated that the plan for
repairs has been sanctioned by the State Government so as to ensure
the availability of basic infrastructure to cater to the needs of
domestic and international tourists and pilgrims by providing
facilities of toilets, drinking water, information kiosk, guiding tours,
telecommunications and other ancillary facilities. The sanctions
which were received cover the period from 2011 to 2015, details of

which have been provided as follows:

“The plan for the year 2011-12 envisages installation of
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electrical poles, sanitary and plumbing equipment, external
illumination and also dismantling work, amongst other things
for which the Government has been pleased to sanction the

amount of Rs, 1165.96 crores.

The plan for the year 2012-13 for which a sanction for an
amount of Rs, 1173.85 crores has been accorded, envisages
construction of horticulture operations, street furniture, earth
work, dredging work, clearance of site and civil and

conservation work.

The plan for the year 2013-14 has been sanctioned at a total
cost of Rs. 1174.81 lacs and the plan for 2014-15 has been

sanctioned at an estimated cost of Rs.1155.31 lacs.”

In our view, now that a broad based committee has been
constituted by the National Mission for Clean Ganga, consisting both
of the representatives of the State Government as well as the Union
Government, it would be appropriate and proper if the proposals for
repair of the Ghats are placed before the committee. The terms of
reference of the committee include the preservation and restoration of
the intrinsic character and heritage importance of the Ghats on the
banks of the river at Varanasi. The terms of reference are broad

enough to cover proposals for repair and restoration of the Ghats,

Hence, we are of the view that it would be but appropriate and
proper that the broad based committee which has been constituted
considers the proposals which have been moved before the Court.

Upon the receipt of the consent of the committee, the State

e
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Government would be at liberty (o proceed with the work of repair.
In order to facilitate the fulfillment of the urgent need of repairing of
the Ghats and to provide amenities Lo tourists, pilgrims as well as the
local residents who visit the Ghats on a daily basis, we would request
the committee initially to meet at least once every fortnight so as to
facilitate an early decision on the proposal for repair. Once the
requisite consent has been granted, the committee would be at liberty
to schedule its meetings in accordance with the exigencies of work.
To facilitate the work of repair of the Ghats, we lift the order of
restraint. We clarify that subject to the above, the interim order shall

not stand in the way of the carrying out of repairs to the Ghats.

II. Insofar as the proposal for the construction of four new Ghats
is concerned (the learned Chief Standing Counsel has informed the
Court that the initial proposal for four Ghats has now been enhanced
to five new Ghats), we propose to issue a direction to the effect that
this proposal should also be initially placed before the committee
constituted on 17 February 2016 by the office memorandum referred
to above. This application which has been submitted before the Court
for construction of new Ghats and for the grant of permission by the
Court would be taken up after the committee has an opportunity to
consider the proposal and to submit a report in regard thereto
containing its observations and findings. The committee would be at

liberty to consider the matter from all its perspectives and suggest
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such environmental and other safeguards as may be necessary if the
proposal is found to be in order. We would request the committee to
finalize its report on these aspects preferably within a period of two
months from today. We direct that the representative of INTACH be

also associated with the work of the committee.

Order on the Order Sheet

We direct that these proceedings be listed on 27 May 2016 at
2:00 pm so that the Court can be apprised of the status of the

proceedings.

Order Date :- 28.4.2016
RK

(Dilip Gupta, J) (Dr DY Chandrachud, CJ)
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C.M. Application No. 135071 of 2015
Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 31229 of 2005

Wb ke
n'bl i nt Ch 1
on'ble Dilip Gupta,J

Allowed.

For orders, see order of date passed on the order sheet of
the petition.

Order Date :- 28.4.2016
RK

(Dilip Gupta, J) (Dr D Y Chandrachud, CJ)
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IN THE MATTER OF: T——
ASHISH KUMAR PATHAK ... APPLICANT/PETITIONER
VERSUS o
UNION OF INDIA AND OTHERS ..OPPOSITE PARTIES/RESPONDENTS
VAKALATNAMA

KNOW ALL to whom these present shall come that I _S/o
R/

do hereby appoint:

126

2

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1172 OF 2024

Ra'ear kumorJaisuc] Glo Lake qum lq)
: , AGED ____YEARS

, being Le{_}cq) h’\(‘,kq[vﬂl _ the above named Q‘LV’BQ%L (S

o_ VDA

( ('?s‘.r’ e f‘
SH. AMIT TIWARI [D/2149/2011], SH. CHETANYA PURI |D/1512/2010], | R
& SH. KUSHAGRA KUMAR |D/4302/2017| I y i I
ADVOCATES » (<" ; !
48, Lodhi Estate, New Delhi-110003 (i _li?r S 3
Mob:+91-8527271621 ) (b R b

E-mail:- tiwariamit22@yahoo.com

to be My Advocate in the above noted case and authorize them:

1.

To act, appear and plead in the above-noted case in this Tribunal or in any other
Court/Forum/Tribunal in which the same may be tried or heard and in the appellate Court/Tribunal
including High Court and/or Supreme Court subject to payment of fees separately for each Court by
me/ us.

- To sign, file verify and present pleadings, appeals cross objections or petitions for execution review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all its stages.

. To file and take back documents to admit and/or deny the documents of opposite party.

4. To withdraw or compromise the said case or submit to arbitration any differences or disputes that

may arise touching or in any manner relating to the said case.

5. To take execution proceedings. -
6. The deposit, draw and receive money, cheques, cash and grant receipts thereof and to do all other

acts and things which may be necessary to be done for the progress and in the course of the
prosecution of the said case.

7. To appoint and instruct any other Legal Practioner, authorizing him to exercise the power and

authority hereby conferred upon the Advocate whenever he may think it to do so and to sign the
Power of Attorney on our behalf.

8. And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his

substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes.

9. And I/We undertake that I / we or my /our duly authorized agent would appear in the Court on all

hearings and will inform the Advocates for appearance when the case is called.

10. And I /we undersigned do hereby agree not to hold the advocate or his substitute responsible

for the result of the said case. The adjournment costs whenever ordered by the Court shall be of the
Advocate which he shall receive and retain himself.

11. And I /we the undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from
the prosecution of the said case until tl‘je same is paid up. The fee settled is only for the above case
and above Court. I/We hereby agree that once the fee is paid. I /we will not be entitled for the refund
of the same in any case whatsoever. If the case lasts for more than three years, the advocate shall
be entitled for additional fee equivalent to half of the agreed fee for every addition three years or
part thereof. '

IN WITNESS WHEREOF I/We do hereunto set my /our hand to these presents the contents of which

have been understood by me/us on this d%ay of M, 2024.
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11/10/24, 3:11 PM Gmall - Advance Servico - Coun!uj[\f?? OA 1172 of 2024 titled Ashish Kumar Pathak Vs UOI & Ors.

oy N
. 5=
W' Gma || Chetanya Puri <chetanya.puri@gmail.com>

Advance Service - Counter Affidavit in OA 1172 of 2024 titled Ashish Kumar Pathak

Vs. UOI & Ors.

1 message

Chetanya Puri <chetanya.puri@gmail.com> Sun, Nov 10, 2024 at 3:10 PM

To: "saurabhtiwarihighcourt@gmail.com” <saurabhtiwarihighcourt@gmail.com>

Cc: secy-moef@nic.in, csup@nic.in, dg@nmcg.nic.in, mscb.cpeb@nic.in, "ms@uppcb.in" <ms@uppcb.in>,
"psforest2015@gmail.com” <psforest2015@gmail.com>, pecf-up@nic.in, dmvar@nic.in, soenvups@rediffmail.com, vda-
varanasi@nic.in, "vdavns.legal@gmail.com" <vdavns.legal@gmail.com>, Amit Tiwari <tiwariamit22@yahoo.com>

Mr. Saurabh,
Advocate

We are the counsel for Respondent No.3, Varanasi Development Authority in the captioned OA detailed above, hereby
serve you the advance copy of the Counter Affidavit in captioned OA for and on behalf of R-3, which is coming up for

hearing on 12.11.2024.

Regards,

Chetanya Puri,

Advocate / Senior Panel Counsel — Union of India

246 A, Chamber Block — |, Delhi High Court, >
New Delhi — 110003

Phone: +91 98108 84689

E-mail: chetanya.puri@gmail.com

Office Hours: 9.00 AM to 8.00 PM Monday to Saturday

DISCLAIMER, PRIVACY AND CONFIDENTIALITY

This message and any attachment are confidential and may be privileged and otherwise protected from disclosure. If you
are not the intended recipient, please delete this message and any attachment from your computer system. If you have
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